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Sh. Sumant Batra, Sr. Advocate alongwith Sh. Ahhlshek Anand & Ms.

ey
Satpal, Advocates for Resolution Professional (RP) Mr. Anuj Jain, present in person.
Sh. Pradeep Singh Sisodia, CGSC for the Central Government. Sh. R.P. Agarwal,

Advocate for Jai Prakash Associates Ltd.

Today, the counsel for the RP moves another application vide CA
No0.26/2018, seeking certain directions from this Court against the former Director
of the suspended Board of Management of the respondent Jaypee Infratech Ltd.
Further, the respondent no.15 i.e. Jaypee Associates Ltd. has also been impleaded as
a party being a holding company. Therefore, certain reliefs are being sought for from
this Court against the said respondent. In view of this, a notice be issued to all the
respondents. Petitioners are at liberty to send a copy of this petition alongwith notice

issued on behalf of this Tribunal to all the respondents on this application.

Sh. R.P. Agarwal, Advocate, who is very much present in the matter, willing
to accept notice on behalf of the respondent no.15. Hence, a copy of the present

application be provided to him.

The matter to be listed on 12™ March, 2018 afternoon session.
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Member (Judicial)
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